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Applicant pleads for interim relief on the ground 

that the orders at Annexure 'G' are violative of the 

instructions at Annexure'B'. In view of the fact 
that the Sr.ersona1 5ecretary to the General 

Manager, Telephones is in crade I Sten.zgrapher and 

the applicant is in Grade II Stenographer and as 

the case will have to be decided after hearing the 

respondent, there is no merit in giving interim 
relief by way of staying the impugned order at 

Annexure 'G'. Issue notice on the respondent regar- 

regarding admissibility and merits returnable within 

30 days of this order. The case is djourndervice to 

the respondent I may be allowed. 

(P.H. TRIVEDI) 
VICE CHAIEMAN 
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HON' bIB hR. Z-. N. Jot}II 	(TbB.CIAL i--i NPBR) 

Learned advocatea for the resuosdent hr. J • h. Ajmera 

makes a statemc;n: that the applicant uss beuporarily 

asked. to work or Sr.P.A. to general Manager and not 

to work as P.A. He has been  irrmedietel nested 

under Director with effect from 19.5. '56. Therefore 
no grievance suniives. The applicant also states 

that now be has no brievasc-s, but iron time to 
time the resaoodenL makes orders which may cause 

him to aperoch the Tribunal for see--:ing relief, as 
the oroers of the respondent contravening the 1nstru 

ctionct. 15-9-78. In view of this, he so ke direction 

for restraining to  rese-bncient isi future. TTe instru-

ction dt. 1O.570 beijeb not a statutory INls, we are 

not inclined to issuc, direction restraining be 

respondent 55 	 in Pare 7 - (B) of his aprllcation 

hut we exoect that the respondent for sdke ot smooth 

administration will see tInt such grieve tICS woo it -  not 

to 	oue- to roc.u: 
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